*I TEM NO 10 COURT NO. 6 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).8985/2013

(From the judgenent and order dated 17/08/2011 in VB
No. 32456/ 1994 of The H GH COURT OF JUDI CATURE AT ALLAHABAD)

ALl GARH MUSLI M UNI V. Petitioner(s)
VERSUS
HAR PRASAD & ORS. Respondent ( s)

(Wth appl n(s) for exenption fromfiling OT.,pernission to file
addi ti onal documnents)

W TH
SLP(C) NO 8937 of 2013
(Wth appl n(s) for exenption fromfiling O T. and office report)

SLP(C) NO. 8986 of 2013
(Wth office report)

Dat e: 29/04/ 2014 These Petitions were called on for hearing
t oday.

CORAM :
HON BLE MR, JUSTI CE K. S. RADHAKRI SHNAN
HON BLE MR, JUSTI CE VI KRAMAJI T SEN

For Petitioner(s) M. Intiaz Ahned, Adv.

M's. Naghma Intiaz, Adv.

Ms. Anra Mbosavi, Adv.

For Ms. Equity Lex Associ ates
For Respondent (s) Praveen Jain, Adv.
Si ddhart h Jai n, Adv.

V. K. Shukl a, AAG
Tanmaya Agarwal , Adv.
Vi nay Gar g, Adv.

V. Gri,Sr.Adv.
Raj i nder Mat hur, Adv.

ss 555 55

1
UPON hearing counsel the Court made the follow ng
ORDER

These matters be released from part heard.
Li st before an appropriate Bench in the nonth
of July, 2014 (NWVD).

(Narendra Prasad) (Renuka Sadana)
Court Master Court Master



